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Assistant Hindi Officers

1018. SH R I J A G A N N A T H  SH A R - 
M A : W ill the M inister o f  R A IL W A Y S  
be p leased  to state:

(a ) w hether it is a fa ct that R ail­
w ay B oard in consultation  w ith UPSC 
prescribed the recru itm ent rules for  
the selection  o f A ssistant H indi Offi­
cers fo r  Zonal R ailw ays;

(b ) whether it is also a fact that 
in the light o f  these rules R ailw ay 
B oard arranged a written test on 28th 
N ovem ber, 1976 in w hich  m any ca n ­
didates not fu lfilling the prescribed 
educational qualifications and other 
service conditions w ere allow ed and 
subsequently selected in disregard o f 
the ru les;

( c )  w h eth er it is a fact that irre ­
gu larity  com m itted  had also been 
brought to the notice  o f  R ailw ay

B oard  sufficiently  prior to the panel; 
and

(d ) if BO, what action has been 
taken against the persons responsible 
fo r  this irregu larity  and how  this 
irregularity  o f  Em ergency is being 
done?

TH E  M IN ISTE R  O F  S T A T E  IN  
TH E M IN IS T R Y  O F R A IL W A Y S  
(S H R I SHEO N A R A IN ); (a ) Yes.

db). )) to ( d ) .  A  selection  fo r  p rom o ­
tion  to  the posts o f  Assistant H indi 
Officers (C lass II) w as conducted. 
S om e com plaints have been  rece iv ed  
by  the G overn m en t against the se lec ­
tion  and these are being  looked  into.

Expansion of Companies within the 
ambit of MRTP Act

1019. DR. V. A . SE Y ID  M U H A M ^ 
M A D ; W ill the M inister o f  L A W , 
JU STIC E  A N D  C O M P A N Y  A F F A IR S  
be p leased to state:

(a ) the criteria and conditions fo r  
p e im ittin g  com panies com ing w ith in  
the am bit o f  M R TP A ct in the m atter 
o f ( i )  expansion  in their existing 
production ; and (ii)  setting up new  
ventures; and

(b ) to w hat extent these conditions 
and criteria  w ere fulfilled in the cases 
o f the recent perm ission  granted to
21 M R TP C om panies a& reported in 
the Financial E xpress  dated 7th Feb­
ruary, 1978?

TH E M IN ISTE R  O F  L A W , JU STICE 
A N D  C O M P A N Y  A F F A IR S  (S H R I 
S H A N T I B H U S H A N ): (a ) T h e  p r o ­
posals fo r  expansion  o f  ex isting  u n der­
takings and setting up o f new  un­
dertak ings rece iv ed  fro m  com panies 
covered  under the M R T P  A ct are  ex ­
am ined in the ligh t o f  the current 
Industrial L icen cin g  P o licy  and the 
criteria  la id  d ow n  under section  28 
o f  the M R T P  A ct. S uch  proposals 
are app roved  after satisfy ing tbat the




